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•••• Petitienar 

Versu• 

t;ORACWI: 

HON' BLE l'],R. JUST ICE R,K. VARMA, v,c. 
( By H•n• l'lr. Jost ice R.K. Varma, v.c. ) 

Thia ,etitten file• Unlic Sectien 19 er the 

All9inistrative Tribunals Act ·1985, is directell against 

erdars( Anne>eurae A•2, A-4• A-6, A-8 & A-11 ), ~hereby 

the applicatiens rer ap,.aintment ef the petiti11ner en 

cesnpaas iena te gr~unde a rt er t he •eath ar hia father late 

Sri Cnanai Lal, Asstt. Audit Officer in the •ffice ef the 

Acceuntant General, U.P. Allahabad whe diall er.1 19.1.88 

in harness, uere rej ected. 

2. The deoea• •d late Chan•i Lel lert ttahind hS.11, 

his wire. twe uama rried yeung •aught era and tw• ••n•. The 

w i .. •u er the deceaa ell Smt. Puahpaleta 1nade an appl.icat ien 

•ta• 13.4 .ea that she had twa tlaughtara er m.qr iageable 

aga •™' that her •l•ar ••n was irr•p•ntti"l• anti ,.t 

caring fer the faeily an• that the fa•ily wa• in in•ig•nt 

circumstances. As sccb, ah• ,ray•ll fer giving c••'9•••1en.te 

ap,,aintMent ta her ••c•n• aen, the petitien•l'• Her ap11li­

ceti•ns \.iere rejecte8 an• h•r rurther ap,.11cat1•na MVed 

in this "•half were •l•• r•j•ctell, by the r•11••••• 
t~king the view that the r.tiral atenetita 

llhl net shaw that th• ,.etiti•n•r wa• in la 

nc•• • 

•• In the inatant 
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qu•t•~ three inatanc• •f a•mparat ive cas as where appe lnt-

111sn ts en compa~s ione t9 gr •ur911 were given by the reapendenta 

te the sens anti tlaughter ef the decease~ A~1t Dfticrtrs/A/Cll 

orricers workirg in the errice er the Acceuntant .General, 

AJ. lahabatl, "here the retiral benefit.a were net leaa than 

that the family ef tho deceasetl Chandi Lal. Asstt. Autli~ 

orricer receivotl af'~ his lteath. The petitianer haa given 

th• namea er three •ff' ioera a,,.. their sens entl ltaught er 

wh• were give~ appeintment en c•111passienat• greuntla in 11ara 

10 er the pietiti•n• The na•• er the •eceeeetl efficars at:a; 

(1) Late Bhagawati Shanker Srivas tava, A.O. 

(2) Late Sri N.R. l'!ukherj1, A.O. 

(3) Late Sri R.c. Saxena, A.O. 

•nd the na•aa •f' their sena anll •ugnter wh• were given 

appeiotmant. en cempassienate greunlla are raspectivalys 

( 1 ) Sr 1 lleepak Sr ivaa tava 

(2) Sri Druv l'h.A<hor: j i 

( l) Ill. Reahlli Saxena 

s. The rasp•ndanta in their CeunteC' atfillawit, 

•tatell that cases er Sri Deepak Srivastava 1 Sp• late 

Sri Bbagawati Shanker Srivaatava anti ~ri Druv llL*herjl 

s/e Lat• Sri N.R. Mukherji are net relat•d ta the effic• 

•f the Responlient ne.3. But lt new trane91ires after hearing 

the matter that this statement •f t"be Ceunter arri .. avlt 
\ 

a net c•tt eot·11 The petitianar ha• tiled th• Gradatian 

liat er ,erunent A~lt orria•a(Clvil) we:rkiag J.a tha 

•ff ic• ar the Accountant General, a .. , ... ~ 
1 .3.1986. Thia liat •nta1• the .-.••• 

a bev .. entiened deceaaed Autllt ort 
ce na 1• era tio n rer appe lnt•••' 
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c•mp.assienat• greunlf has net been •a•• en equal feating 

anti justice having regard t• the three c••parable casae 

mentioned b'f the potitieoer. 

ln view ef the a~eve faota anti citcumstanoea, 

I 
I 

I fieem tt just an• pre,.er ta .. irect amt I ti• hereby direct 

that the resp•ndents s hall recons iae~ the caae ef the 

p•titionar for suita~lo appeintment •n campase ienate greunda, 

having regar• te th• comparable thre~ cage• a• •entiene~ 

abeve an9 shall take a clecisian in thia behalf' within a 

p eriod of three menths fr•m the date ef rioeipt or tbia 

•rder. 

7 • There shall, however. bti ne erder aa te ceata. 

~-K v~· 
Vice Chaur,,en 

(Uv) 


